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TS(M). 144 of 2020 

Present: Mr. Chatra Bhukhan Gogoi, 
  District Judge, 
  Sonitpur :Tezpur. 

O   R   D   E   R. 

07-04-2021     Both parties along with their learned counsel are present.  

   After receipt of notice the respondent have appeared today 

and moved an application No. 763/21 through his learned counsel 

expressing his desire to live together with the petitioner as husband and 

wife with their minor daughter, aged about 10 years.  

   I have heard the learned counsel for both sides. Perused the 

case record.    

      The petitioner moved an application No. 1485/2020 under 

section 9 of Hindu Marriage Act, 1955, seeking restitution of conjugal life 

alleging inter-alia that she married with respondent on 22-04-2008 as per 

Hindu rites and customs and lived together with the respondent as 

husband and wife in the house of respondent at village No. 1 Saikia 

Chuburi, PO & PS Orang, Dist. Udalguri (BTR) Assam. As a result of their 

union, a girl child was also born to them on 28-08-2010 who was  

christened as Riya Sah.  

    However, as alleged because of unbecoming conduct of her 

husband and family members the life become painful unbearable for the 

petitioner because of illegal and unjust demand for dowry and 

maltreatment meted out to the petitioner by her in-laws.  

    As alleged, the married life of the petitioner was tormentous 

as she has to face untold miseries & hardship in her married life instead of 

love and compassion and has to face series of litigations including divorce 

petition filed by her husband but subsequently, the divorce petition was 

dismissed for non prosecution.  
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O   R   D   E   R. 

     In spite of all the difficulties faced, the petitioner always 

nurture a  dream to  resume her conjugal  life with her  husband  keeping 

in mind the long spell of life lying ahead of them and the future of her girl 

child. Therefore, present suit seeking restitution of conjugal life with her 

husband.                

   Now, on receipt of notice from court, the respondent  

appears in court today along with the petitioner together expressing their 

desire to live together as husband and wife for a safe & secure married 

life with their girl child, at the intervention of the well wishers and family 

members.  

   Having taken note of the fact that good sense prevails in the 

mind of the parties and they reassures and promises to lead a peaceful 

conjugal life which appears to be a welcome approach not only for the 

husband and wife but also for the society as well. The peace in the family 

life also enhances the peace in the society as well.  

    Therefore, considering all the attending factors, this Court, 

find no reason to disagree with the desires of the parties expressed in 

court. Accordingly, the restitution of the conjugal life of the petitioner with 

her husband is hereby allowed.  

   In view of the above reasons, the restitution petition stands 

disposed off.   

   Prepare the decree accordingly.          

       
           
                 District Judge, 

                             Sonitpur, Tezpur. 
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